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IN BEFORE THE NATIONAL GREEN 
. ' 

f • : . 

TRIBUNAL AT :PRINCIPAL BENCH, ~EW 

DELHI 

(Under Section 14 read with Section 15 and 18(1) of the 

National Green Tribunal Act 2010) 
I , : 

.J .. , i . 
•' I 

ORIGINAL APPLICATION NO. 523 OF 2025 

.I I. [ I ; I I' I ;·~ '! • I ., 
I 'i . • ! , . ' . ', ! • 

• I , 

IN THE MAT~~R OF-:: '! 1: : j I • •r • ' ' 
. ,. 

Bijli Mahadev Mandir Committee 

. . . 
• · • .. ·:. • Versus 

· ' • ' i ,(' '1 

Union of India and o~hers I ·';•·: . ' 
~ i • I 

I: I 

... Respotj.dents 
' : 

I. 
' 

r, 
1 

:": ',':!AFFIDAVIT 

I, San.deep Sharm~r JF~, ,fu>fli of ·Sp. Harish Sharma~ aged 
I ' • 

I 

i;11tA ;.,t,lll'{i$>on~• 49 years, occuplltiQn , government service, pr,~ntly • • 

~~-' working as ·cons~rv;tor of Forests, Kun; F~;~·~~'l{jircl~ 

Kullu, Distt. Kullu H.P. cidrh'.ereby solemnly affi~ and 

de~lare on o~~h as1 µq~~r: ... , ' 
I 

. I 

1. That I am fully conversant with the ~.facts .. and 
' . . ' } .•' \ . } 

circumstances of the ,present Original Application 

,. -
Conse ~,,.~,~-o-:--rests: · 

: Kullu Fore t Circle,Kullu 

' ' . 
t • •, • J •I I I 

. . . 
r ; ": t I ' ..... ., ~ ~ • ► • r f ... I 1'·t • t - y r ! 

• j • • l , .. . ' l l .. .., I • ' l ' : 
• • .. ,.,_: I l 
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2. 

3. 

' .. . I 1• 

. , · ' 
I ; I f • 

I l 
1 

and hence competent and authorized to swear and 

depose the present affidavit. 

That the contents of reply paras 1- are tru.e. and 
' l 

! 

correct to the best of my knowledge, derived1 from 
t I 

I 

official record, no part of it is false and nothing 

material has been concealed therefrom. 
I I I 

I further affirm that the contents of this affidavit of 

mine are true and correct to my knowledge and 

b,elief, no, part .9r it i~ ~aJse and nothing mater~al ha~ , 

been concealed therefrom. ;• 
I ' ' I 

' , 
' ' I ' Con~llM*•ntr,qrests 

: Kullu Forest ircle,Kullu 

Verified at Kutlu o~ • ;~I! day ofNoveniber, 2025-
: I I l ; 

, 

I ' 

I I l • J 

• I '4~' 
ID ~ ......... 

. . 
ii I • ' . . . • Co~sen(ato I' bf FQrests 

: Kullu Fores~ Circle,Kullu 
' ; , f : I 

. ~ /f-9-J -·~- • 
• ~~;~": ~~,l•--f . . ' 
0Jt-'d ;:;./j_if~JL>Mljv ~idw,dto- _ ... , 1' .• ; I 
e, 'lhrCtf_jJJJ!f-(/_£~_ ~1) IS p~,rtfy • 

,__11ow~c,--;e ,;11~ fi.- c /colf'r~t~ o( tlw .1t10·,.t> a1!.cl,1v11 ~ 
ld', bt't'AI I r>,1d 1\ver .1110 t'\pl,11ht>ll tt., lh(• i.lr·pvn<:!l! 

't'rll~CU!dr wilo ao,111tu:C1 lt..:lll lu bt' lfllt' dl tl~ Hin~• of 
it,1Alll~ I lli:l/ OJtn 

___ oa11, Ll'~-:.1.;ut" 

•-- DUfl~11,1 / ~ f 

• I ! I 
I 
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From: 

To: 

Subject: 

Sir. 

No.FCA/ 

2. 

HP Forest Department 

Encls. As above. 

Dated Kullu, 

Divisional Forest Officer 
Kullu Forest Division, Kullu. 

(Zonal Officer (Northern Region) 
National Highway Logistics Management Ltd. 
Bays No. 35-28 Sector-4 
Panchkula, Haryana- 134112 

Kindly refer to your office letter No.NHLML/ZO-NR/1/Bijli Mahadev 
Ropeway/Forest/1058 dated 26.07.2024 on the above cited subject. 

Diversion of 3.1102 ha. of forest land in favour NHLML for the 
development of ropeway from Nature Park (Mohal) to Bijli Mahadev 

Temple within the jurisdiction of Kullu Forest Division, District 
Kullu, HP. (Proposal No. FP/HP/Others/418659/2023) � Regarding 
Working permission thereof 

In this connection, in compliance of "in principle" approval accorded by 
MoEF & CC. Govt. Of India on dated 08.07.2024 through Parivesh 2.,0, the work permission to 
commence the construction activities related to Bijli Mahadev Temple ropeway project in 
district kullu is hereby accorded with subject to the ll stipulations as laid down in "in principle" 
approval dated 08.07.2024 (Copy enclosed) of project and all guidelines issued by Ministry of 
Environment, Forests and Climate Change (Forest Conservation Division) Govt. of India dated 
28" August, 2015 (Copy enclosed). 

You are further directed to ensure compliance of the all stipulations 
imposed in approval dated 08.07.2024 and also ensure that no violation of Forest Conservation 
Act (FCA) 1980 takes places during the construction works of the said ropeway project. 

Divisional Forest Officer, 
Kullu Forest Division, Kullu 
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To. 

Subject: 

Sir/Madam, 

Online Proposal No.: FP/HP/OTHERS/418659/2023 

S. No 

1.1 

Government of India 

Ministry of Environment, Forest and Climate Change 

1. General Conditions 

Sub-Office, Shimla 

Regional Office, Chandigarh 

Armsdale Building, Shimla 
(Email:-forestsecy-hp@nic. in) 

Additional Chief Secretary (Forest) 
Himachal Pradesh Governnment 

Diversion of 3.1102 ha of Forest Land in avor of National Highways Logistics Management 
Limited for the Developnment of a Ropeway from Nature Park (Mohal) to Bijli Mahadev Temple 
in district Kullu, under the jurisdiction of Kullu Forest Division, Dist. Kullu, Himachal Pradesh 

reg. 

Please refer to the above-cited subject seeking prior approval under Section 2 of the Van (Sanrakshan 
Evam Samvardhan) Adhiniyam, 1980, for the diversion of 3.1102 ha of forest land for non-forestry 
purposes. After careful examination and consideration of the proposal, In-principle approval is hereby 
conveyed for the Diversion of 3.1102 ha of Forest Land in favor of National Highways Logistics 
Management Limited for the Development of a Ropeway from Nature Park (Mohal) to Bijli 
Mahadev Temple in district Kullu, under the jurisdiction of Kullu Forest Division, Dist. Kullu, 
Himachal Pradesl.. HP within the jurisdiction of Kullu Forest Division, subject to the following 
conditions 

Dated: 08/07/2024 

Conditions 

1. Legal status of the diverted forest land shall remain unchanged. 
2. Net Present Value (NPV) of the forest land 3.1102 hectares being diverted for non-forestry 

purpose may be realized from the user agency, as per Ministry's directions issued vide letters No. 5 
3/2011- FC (Vol-I) dated 6th January 2022 and Hon 'ble Supreme Court of India's Order WP(C)No. 
202/1995, I.A.No. In 566, dated 30th October 2002, 28th March, 2008, 24th April, 2008 and 9th 

May 2008. 
3. Cost of compensatory afforestation as per CA schemes may be realized from the user agency. 
4. The Net Present Value (NPV) of the forest land and all other CA levies sthall be deposited 
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S. No Conditions 

through web portal of Ministry of Environment, Forest and Climate Change www.parivesh.nic. in. 
5. User agency should ensure that the compensatory levies (CA cost, NPV, etc.) are deposited 
through challan generated online on web portal and deposited in appropriate bank only. Amount 
deposited through other mode will not be accepted as compliance of the Stage-I clearance. 
6. The Divisional Forest Officer shall furnish undertaking that the approved CA site(s) will not be 
changed without the approval of competent authority. 
7. The Complete compliance report will be uploaded in the e portal (htps:/parivesh.nic. in). 
8. The State Government, by Honble Supreme Court, New Delhi, vide WP (C) No. 202/1995, will 
ensure compliance with the orders issued on 08.02.2023. 

9. The number of trees/plants to be cut shall not in any way exceed the number shown in the 
proposal, and no harnm shall be done to wildlife during the felling of trees. If muck dumping site is 
included in the proposal, then no tree will be felled there. 
10. Compensatory afforestation shall be taken up by the Forest Department over degraded forest 
land in 6.479 ha, Survey/compartment No.-52H/4, Kail Phat, Beat-Tandla, Tehsil-Kullu, Kullu 
Forest Divison, Dist-Kullu, at the cost of the user agency. The Plantation sthall be done within one 
year from the date of issue of approval. As far as possible, a mixture of local indigenous species 
shall be planted and monoculture of any species may be avoided. 
11. State Govt shall provide the documentary proof, If the proposed CA land is in the name of 
the State Forest Department. Otherwise, CA land shall be transferred and mutated in favor of 
State Forest Department before final approval and PF shall be notified under IFA, 1927, as 
per rules, and related documents shall be presented. 
12. The State Government shall upload the KML files of the degraded forest area accepted for 
raising compensatory afforestation in the E-Green watch portal of FSI, before handing over of forest 
land to the user agency. 
13. The forest land shall not be used for any purpose other than that specified in the project 
proposal. 

14. No damage will be done to the adjoining forest land. Simultaneously, all efforts will be made 
to save adjoining forest and forest land. 
15. The user agency shall pay additional amount of NPV as and when increased on the order of 
Hon'ble Supreme Court and the UT government will ensure that the increased amount is deposited. 
16. The forest land proposed to be diverted shall under no circumstances be transferred to any 
other agency, department, or person without approval of the Central Government. 
17. The layout plan of the proposal shall not be changed witlhout prior approval of Central 
Governnent. 

18. Any other condition may be stipulated by this regional office fronm time to time, in the interest 
of conservation, protection and development of forests and wildlife. 
19. User Agency shall obtain Environmental Clearance as per the provisions of the Environmental 
(Protection) Act, 1986, if applicable. 
20. The boundaries of the transferred forest land will be marked by 4 feet high cement pillars with 
serial numbers written on the front and back. 
21. No additional or new road will be made inside the forest area for transportation of construction 
material for execution of project work. 
22. The user agency shall preferably provide alternative fuel to the workers and staff working at 
the site, so that the adjoining forest area can be saved from any kind of damage and pressure. 
23. The muck generated from the construction of the project will be disposed of by the user agency 
only at the designated site and the muck will not be thrown anywhere else. 

24. Violation of any of these conditions will amount to a violation of Para l.16 of Consolidated 
Guidelines and Clarifications on Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and 
Van (Sanrakshan Evam Samvardhan) Rules, 2023, MoEF&CC. 
25. It will be the responsibility of the State Governmen/User Agency to obtain all other prior 
approvals/clearances under all other relevant Acts/Rules/ Court's Rulings/linstructions, etc 
including environmental clearance, as applicable to this proposal. 
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S. No 

2. Standard conditions 

3. Specific Conditions 

S. No 

3.1 

26. The Permission will be given to this proposal for 99 years, after that permission shall be obtained from the Government of India. The period of diversion under this approval shall be co terminus with the period of lease to be granted in favor of the user agency or the project life. 
whichever is less 

Conditions 

Copy To 

Conditions 

1. The State Govt shall impose the maintenance cost for the unmetalled forest road leading to the forest nursery adjoining to the lower terminal point, ie Valley Station. 2. The felling of trees shall be kept to a minimum out of 72 tress 

After receipt of the compliance report on the fulfillment of the conditions mentioned above, the proposal shall be considered for final approval under section 2 of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980. Transfer of forest land shall not be affected till final approval is granted by the Government in this regard 

1. Inspector General of Forests (ROHÌ), Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jorbagh Road, Aliganj, New Delhi. (E-mail: Ranesh.pandey @nic.in ) 
2. Nodal Officer-cum-Additional Principal Chief Conservator of Forests (FCA), Government of Himachal Pradesh, Forest Department, Talland, Slhimla (E-mail: nodalfcahp @yaho0. conm). 
3. Divisional Forest Officer, Kullu Forest Division, District Mandi, Hinmachal Pradesh (E-mail: head-fordivkul hp@hp.gov in) 
4. National Highways Logistics Management Limited, Bays No. 35-28, Sector-4, Panchkula, Chandigarh (Email: nhlmlzour@gnail.com ) 

Your's faithfully 
Sd/ 

Raja Ram Singh 
DIGF (C) 

Validity unknown 

Date: 08/07/2024 

Digitally Signed by: Raja Ram Singh Deputy Inspector General of Forest, IRO 
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To 

Sub: 

Sir, 

E. No. l1-306/ 2014-FC (pt.) 
Government of India 

Ministry of Environment, Forests and Climate Change 
(Forest Conservation Division) 

(i1) 

The Principal Secretary (Forests) 
All State Governments/Union territory Administrations 

Indira Paryavaran Bhawan 
Aliganj, Jorbagh Road 

New Delhi - 110 001 
Dated: 28th August, 2015 

Guidelines for diversion of forest land for non-forest purpose under the Forest 

(Conservation) Act, 1980- Simplified procedure for grant of permission for feling of 

trees standing on forest land to be diverted for execution of linear projects: reg. 

I am directed to refer to guidelines on the afore-mentioned subject issued by this 

Ministy vide letters of even number dated 7th May 2015, wherein this Ministry communicateda 

simplified procedure for grant of pernmission for tree cutting and commencement of work of 

linear project in forest land, and to say that after further examination of these guidelines it has 

been observed that having obtained the permission for tree felling and execution of work on 

forest land, urgencv/need to obtain stage-! approval under the Forest (Conservation) Act, 1980 

(FC Act) reduces. It has also been apprehended in some quarters that in many such cases State 

Governments may not seek and obtain stage-II approval under the FC Act, and consequently 

many of conditions, other than those relating to paymernt of comnpensatory levies and transfer 

and mutation in favour of State Forest Department of land for compensatory afforestation, may 

remain unfulfilled. 

2. Accordingly, in supersession of this Ministry's said letter/guidelines of even number 

dated 7 th May, 2015, I am directed to say as below: 

With a view to facilitate speedy execution of projects involving linear diversion of forest 

land such as laying of new roads, widening of existing highways, transmission lines, 
water supply lines, optic fiber cabling, railway lines etc., in-principle approval under the 
Forest (Conservation) Act, 1980 (FC Act) issued by the Central Governnent may be 
deemed as the working permission for tree cutting and commencement of work, if the 

required funds for compensatory afforestation, net present value (NPV), wildlife 
conseryation plan, plantation of dwarf species of medicinal plants, and all such other 
compensatory levies specified in the in-principle approval are realised from the user 
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(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vü) 

agency and where necessary, for compensatory afforestation, transfer and mutation of 

non-forest/revenue forest land in favOur of State Forest Department is affected, 

After the afore-mentioned compensatory levies specified in the in-principle approval are 

realised from the user agency and where necessary, for compensatory afforestation, 

transfer and mutation of non-forest/revenue forest land in favour of State Forest 

Department is affected, the State Government or a Senior Officer not below the Rank of a 

Divisional Forest Officer, having jurisdiction over the forest land proposed to be 

diverted, duly authorized in this behalf by the State Governnent, shall pass an order for 

tree cutting and commencement of work of a linear project in forest land for a period 

of one year. The central Government may extend the permission for one more year 

subject to submission of reasonable progress report from the State Govenment as 

regards to the steps taken to comply with the remaining conditions stipulated in the in 

principle approval. 

No non-forest activity in the forest area that is covered under Section 2 of the FC Act 

would be pernmitted and carried on in any mnanner whatsoever unless an order specified 

in para (ii) above has been passed by the competent authority of that State Government 

and is placed in the public domain by putting it on its website and all other 

requirements in accordance with law are complied with; 

For the purpose of Section 2A of the FC Act and Section 16 (e) of the National Green 
Tribunal Act, 2010 (NGT Act) the Order for tree cutting and commencement of work of 

linear project in forest land, specified in para (i) above, shall be an order under Section 2 

of the FC Act; 

An appeal as per provisions of section 2 A of FC Act and/or Section 16 (e) of the NGT 

Act can be filed against any such order specified in para (ii) above for tree cutting and 
commencement of work of linear project in forest land; 

In the event of filing of such appeal, it would be open for the person aggrieved, to assail 
the order/ clearance granted by the Central Government under Section 2 of the FC Act 
which forms an integral part and sole basis of the order specified in para (ii) above; 

The State Government and the project proponent shall take further action as has been 
stipulated by the Hon'ble Nationa! Green Tribunal in their Judgment dated 7h 
November 2012 in Appeal No. 7/2012 to accord publicity and to ensure availability in 
public domain of in-principle approval under the FC Act accorded by the Central 
Government and the order specified in para (i) above. State Government and the project 
proponernt shall also ensure strict compliance of other direction(s) contained in the said 
judgment; and 
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() 

This issues with approval of the Minister of State (Independent Charge) for Environment, 
Forest and Climate Change. 

Copy to: 
1. 

2. 

3. 

4. 

5 

6. 

7. 

8. 

9. 

10. 

11. 

The tate Governments, in such cases shall seek and obtain from the Central 
aterninent final/ formal approval under the FC Act for diversion of such forest land at 
the earliest, and in any case not later than five years tron the date of grant of the in 
principle approval. 

12. 

13. 

Prime Minister's Office (Kind attn.: Shri Santosh D. Vaidya, Director), South Block, NeN 

Delhi. 

The SeCretary (Coordination), Cabinet Secretariat, Rashtrapati Bhawan, New Delhi. 

Secretary, Ministry of Power, Government of India, Shram Shakti Bhawan, New Delhi. 

Chairnman, Railways Board, Rail Bhawan, New Delhi. 

Secretary, Ministry of Petroleum and Natural Gas, Government of India, Shastri 

Bhawan, New Delhi. 

Yours faithfully, 

(H.C. Chaudhary) 
Director 

Director General, Border Roads Organization, New Delhi. 

Secretary, Ministry of Road Transport arnd Highways, Government of India, Transport 

Bhawan, New Delhi. 

Principal Chief Conservator of Forests, all States/ UTs. 

Nodal Officer, the Forest (Conservation) Act, 1980, all State/UT Governments. 

All Regional Offices, Ministry of Environment, Forests and Climate Change (MoEFCC), 

Government of India (Gol). 

Joint Secretary in-charge, Impact Assessment Division, MoEFCC, GoI. 

Director, Regional Offices Headquarters Division, MoEFCC, Gol. 

All Assistant Inspector General of Forests/ Directors in the Forest Conservation 

Division, MoEFCC, Gol. 
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|Enumeration list of Trees coming under the proposed alignment of Bijli Mahadev Ropeway Project in 1/32 
|Kandi Cill-b Forest in Bijti Mahadev Beat in Kais Block Kullu Forest Range for the year 2023-24,. 

Species Sr. 

no 

Between Tower No. 12 & 13: 
1 

2 

3 

4 

5 

6 

7 

8 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

23 

22 

23 

24 

25 

26 

27 

28 

Kail 

29 

Kail 

30 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

|Under Tower No. 13 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Botanícal Name 

Kail 

Kail 

Pinus Wallichiono 

Pinus Wallichigng 

Pinus Wailichiana 

Pinus Wallichiana 

Pinus Wollichiang 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Walichiana 

Pinus Wollichiona 

Pinus Wallichiana 

Between Tower No. 13 & 14: 

Pinus Wallichiana 

Pinus Walichiona 

Pinus Wailichiona 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Walichiana 

Pinus Walichiona 

Pinus Wallichiang 

Pinus Wallichiana 

Pinus Wallichiang 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wallichiona 

Pinus Wollichiono 

Pinus Wallichiana 

Pinus Wallichiona 

Pinus Wollichiona 

Pinus Wallichiona 

Pinus Wallichiana 

Pinus Watlichiana 

Dia 

102-109 

60-64 

90-98 

71-74 

80-85 

71-73 

85-87 

95-97 

90-102 

81-84 

71-74 

82-86 

85-89 

35-39 

57-60 

66-70 

68-70 

Class 

ID over 

ID 

ID over 

IC 

ID over 

ID over eeee 
ID over 

ID over 

ID over 

ID 

IC 

ID over 

IC 

ID over 

IB 

ID over 

ID over 

ID over 

ID over 

ANo. Volume 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

Remarks 

8.80 Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Retained) 

3.90 Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Retained) 

5.10 Green Standing ( To 
Be Retained) 

6.30 Green Standing ( To 
Be Retained) 

5.10 Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Retained) 

6.30 Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Retained) 

6.30Green Standing with 

6.30 

hollow stump (To Be 
Retained) 

5.10 Green Standing ( To 

|Be Retained) 
Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Retained) 

6.30 Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Felled) 

1.00 Green Standing ( To 
Be Felled) 

3.00 Green Standing ( To 
lBe Felled) 

8.80Green Standing ( To 
Be Felledh 

8.80 Green Standing ( To 
Be Felled 

8.80 Green Standing ( To 
JBe felled)l 

8.80 Green Standing ( To 
Be Felled) 

3.90 Green Standing ( To 
Be Felled) 

3.90 Green Standing ( To 
JBe Felled) 
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31 

37 

33 

34 

35 

36 

37 

38 

| 39 

40 

41 

42 

43 

44 

45 

46 

48 

49 

50 

S1 

52 

53 

54 

55 

56 

57 

58 

Kail 

59 

Kail 

60 

Kai 

|Under Tower No. 14 

Kail 

61 

Kail 

62 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

|Under Tower No. 15 

Kail 

Kail 

Kail 

|Between Tower No. 14 & 15: 

Kail 

Kail 

Between Tower No. 15 & 16 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Pinus Vallichiana 

Pinus Waltichiono 

Pinus Wallichiana 

Pinus Wallichiona 

Pinus Wallichiana 

Pinus Wollichiano 

Pinus Wallichiono 

Pinus Wallichiona 

Pinus Wallichiana 

Pinus Wollichiono 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wallichiong 

Pinus Wallichiana 

Pinus Wollichiana 

Pinus Wallich iana 

Pinus Wallichiang 

Pinus Wallichiona 

Pinus Wallichiang 

Pinus Wallichiono 

Pinus Wallichiana 

Pinus Wollichiona 

Pinus Walichiana 

Pinus Wallichiono 

Pinus Waliichiana 

Pinus Wallichiono 

Pinus Wallichiang 

70-73 

6164 

71-76 

51-54 

66-68 

61-63 

64-68 

66-68 

70-74 

70-74 

51-53 

64-68 

S5-57 

80-83 

71-74 

66-69 

68-70 

66-68 

81-84 

86-89 

31-34 

31-34 

56-59 

56-58 

63-68 

73-76 

28-30 

25-27 

26-29 

68-70 

65-69 

IA 

IB 

IB 

IA 

IA 

IA 

I8 

I1B 

IA 

I8 

IB 

IA 

IA 

IA 

IB 

DB 

IA 

IV 

ID over 

IA 

IA 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

5 10 Green Standing ( To 

3.90 

5 10 

3.00 

3.90 

JBe Felled) 

3.90 Green Standing ( To 
IBe Felled) 

3.90Green Standing ( To 

Green Stariding ( To 
Jec Fcllcd 

8 

Green Standing To 
Be Eelled 

3.90 Green Standing ( To 
Be Felled) 

Green Standing ( To 
IBe Felled) 

5.10Green Standing ( To 

Green Sland1ng ( To 
lBe felledi 

IBe Felled) 
5.10 Green Standing ( To 

Be Felied) 

6.30 

Be Felled) 

3.00 Green Standing ( To 
IBe Felled) 

3.90 Green Standing ( To 
lBe Felled) 

3.90 

3.00Green Standing with 
top broken ( To Be 
Felled) 
Green Standing ( To 

Be Felled) 
5.10 Green Standing with 

|top broken ( To Be 
Felled) 
|Green Standing ( To 
Be Retained) 

3.90 Green Standing ( To 
IBe Felled) 

3.90 Green Standing ( To 
Be Felled) 

6.30 Green Standing ( To 
Be Felled) 

6.30 Green Standing ( To 
Be Felled) 

1.00Green Standing ( To 
|Be Felled) 

1.00 Green Standing ( To 
|Be Felled) 

3.00 Green Standing ( To 
Be Felled) 

3.00 Green Standing ( To 
Be Felled) 

3.90 Green Standing ( To 
Be Felled) 

5.10 Green Standing ( To 
Be Felled) 

0.40 Green Standing ( To 
Be Felled) 

0.40 Green Standing ( To 
Be Felled) 

8.80 Green Standing ( To 
Be FelBed) 

0.40 Green Standing ( To 
Be Felled) 

3.90 Green Standing ( To 
Be Felled) 

390 Green Standing ( To 
|Be Felled) 

31491



63 

64 

65 

66 

67 

68 

69 

70 

71 

72 

73 

7 

75 

76 

77 

78 

79 

80 

81 

82 

83 

84 

85 

86 

87 

88 

89 

Kail 

Between Tower No. 16 & 17: 

90 

Kai! 

91 

Kail 

92 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Between Tower No. 2 & 3: 

Kail 

Kail 

Kail 

Kail 

Chil 

Chil 

Chil 

Chil 

Chil 

Pinus Waitichiong 

Chil 

Pinus Wallichiana 

Pinus Wallichiono 

Pinus Wollichiano 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wollichiona 

Pinus Wallichiana 

Pinus Wallichiang 

Pinus Wollichiono 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wollichiong 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Walichiana 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wolichiona 

Pinus Wallichiana 

Pinus Roxburghit 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Raxburghi 

66 68 

Pinus Roxburghii 

36-39 

37-40 

34-38 

61-64 

51-56 

52-56 

71-74 

64-68 

73-78 

80-83 

61-64 

S5-57 

61-63 

64-68 

55-57 

71-74 

54-58 

58-60 

76-79 

57-59 

78-80 

74-78 

25-29 

36-38 

65-69 

35-38 

25-28 

IA 

23-26 

IA 

11B 

IA 

LA 

ID over 

IB 

18 

IB 

1 

IV 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

Enumeration list of Trees coming under the proposed alignment of 9ijli Mahadev Ropeway Project in 1/32 
|Kais-ill Forest in Bijfi Mahadev Beat in Kais Block Kullu Forest Range for the year 2023-24. 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

390 Green Standing( To 
|Be Felled) 

1 

100 Green Standing ( To 
Be Felled) 

100 Green Slandinp ( To 
Be Felled) 

1.00 Green Standing ( To 
Be Felled) 

3.90 Green Starnding ( To 

Be Felled) 
3.00 Green Standing ( To 

|Be Felled) 
3.00 Green Standing ( To 

Be Felled) 
5.10 Green Standing ( To 

Be Felled) 
3.90 Green Standing ( To 

Be Felled) 
5.10 Green Standing ( To 

Be Felled) 

6.30 Green Standing ( To 
Be Felled) 

3.90 Green Standing ( To 
Be Felled) 

3.00 Green Standing ( To 
Be Feiied) 

3.90 Green Standing ( To 
Be Felled) 

3.90Green Standing ( To 
Be Felled) 

3.00 Green Standing { To 
Be Felled) 

8.80 Green Standing with 
burnt stump ( To Be 
JEelled) 

5.10 Green Standing ( To 
Be Felled) 

3.00 Green Standing ( To 

Be Felled) 
3.00 Green Standing (To 

Be Felled) 

5.10 Green Standing ( To 
Be Felled) 

3.00 Green Standing ( To 
Be Felled) 

5.10 Green Standing ( To 
Be Felled) 

5.10 Green Standing ( To 
Be Feiled) 

0.40 Green Standing ( To 
Be Retained) 

100 Green Standing ( To 
Be Retained) 

3.90 Green Standing ( To 
Be Retained) 

1.00 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

32492



94 

95 

96 

97 

98 

99 

100 

101 

102 

103 

104 

105 

10 

107 

108 

109 

110 

111 

112 

113 

114 

115 

116 

117 

118 

119 

120 

121 

122 

123 

124 

125 

126 

127 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghin 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghit 

Pinus Roxtburghi 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghit 

45 49 

22-27 

33-38 

46-49 

31-35 

33-38 

31-34 

35-39 

23-27 

25-29 

24-26 

22-28 

21-26 

23-27 

26-29 

15-19 

22-29 

16-18 

32-37 

26-29 

24-26 

22-28 

18-20 

23-27 

25-29 

33-38 

34-39 

26-28 

24-29 

37-39 

26-29 

16-19 

1S-18 

27-29 

24-26 

| 

IV 

IV 

> 

V 

V 

V 

IV 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 90 Green Standing To 
|Be Retained) 

0 40 Green Standing ( To 

Be Retained) 
1.00 Green Standing ( To 

Be Retained) 
1.90 Green Standing ( To 

Be Relained) 
1.00 Green Standing ( To 

Be Retained) 
1.00 Green Standing ( To 

Be Retained) 
1.00Green Standing To 

Be Retained) 
1.00Green Standing( To 

|Be Retained) 
0.40 Green Standing ( To 

Be Retained) 
0.40 Green Standing ( To 

Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
|Be Retained) 

0.40 Green Standing ( To 
|Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.10 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.10 Green Standing ( To 
Be Retained) 

1.00 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.40Green Standing( To 
Be Retained) 

0.10 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

1.00 Green Standing ( To 
Be Retained) 

1.00 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

1.00 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 

Be Retained) 
0.10 Green Standing( To 

Be Retained) 
0.10 Green Standing ( To 

Be Retained) 
0.40 Green Standing ( To 

Be Retained) 
0 40 Green Standing ( To 

Be Retained) 

33493



128 

129 

130 

131 

132 

133 

134 

135 

136 

137 

138 

139 

140 

141 

Under Tower No.3 

142 

143 

144 

145 

146 

147 

148 

149 

150 

Between Tower No. 3 &4 

151 

152 

153 

154 

155 

156 

157 

Chil 

158 

Chil 

159 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chii 

Chil 

Chil 

Chil 

Chil 

Chil 

P1nus Roxburgh 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburgh1i 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghi 

Pinus Roxburghi 

Pinus Roxburgh 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghii 

Pins Roxburghi 

Pinus Roxburghii 

Pinus Roxburghi 

34-36 

21-25 

15-20 

35-38 

22-27 

26-29 

27-30 

34-39 

2527 

26-29 

22-28 

32-37 

18-20 

24-28 

23-29 

25-27 

21-25 

34-37 

24-27 

15-19 

17-19 

27-29 

35-37 

31-35 

26-28 

17-19 

15-18 

24-26 

31-35 

35-39 

37-39 

21-26 

2 

V 

IV 

V 

V 

>> 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

100 Green Standing ( To 

0 40 

0.10 

Be Retained) 
|Green Standing( lo 

Be Retained) 
Green Standing ( To 

Be Retained) 
1.00 Grcen Standing ( To 

Be Retained) 
0.40 Green Standing ( To 

Be Retained) 
0.40 Green Standing ( To 

Be Retained) 
0.40 Green Standing ( To 

Be Retained) 
1.00 Green Standing ( To 

Be Retained) 

0 40 Green Standing ( To 

Be Felled) 
0.40Green Standing ( To 

Be Felled) 
0.40 Green Standing ( To 

Be Felled) 
1.00 Green Standing ( To 

Be Felled) 

0.10 Green Standing ( To 
Be Retained) 

0.40 Green Stand1ng ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 

Be Retained) 
1.00 Green Standing ( To 

Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.10 Green Standing ( To 
Be Retained) 

0.40 

0.10 Green Standing ( To 
Be Retained) 

Green Standing ( To 
Be Retained) 

1.00 Green Standing ( To 
Be Retained) 

1.00 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.10 Green Standing ( To 
Be Retained) 

0.10 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
(Be Retained) 

1.00 Green Standing ( To 
Be Retained) 

1.00 Green Standing ( To 
Be Retained) 

1.00 Green Standing ( To 
Be Retained) 

0 40 Green Standing ( To 
Be Retained) 

34494



160 

161 

162 

163 

164 

165 

166 

167 

168 

169 

170 

171 

172 

173 

174 

175 

176 

177 

178 

179 

180 

181 

182 

183 

184 

185 

186 

187 

188 

Chil 

189 

Chil 

190 

Chil 

Chil 

Chil 

Chit 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Chil 

Under Tower No. 12: 

Kail 

Kail 

Kail 

Deo 

Kail 

Kail 

Pinus Roxburghii 

Kail 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghi 

Pinus Roxburghi 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Roxburghii 

Pinus Wallichiang 

Pinus Wallichiano 

Between Tower No. 12 & 13: 

Pinus Walichiana 

Cedras Deodoro 

Pinus Walichiana 

Pinus Woliichiana 

Pinus Wallichiana 

22-24 

23-28 

34-37 

21-26 

24-28 

26-29 

23-25 

34-38 

16-20 

31-37 

24-26 

18-20 

17-19 

34-37 

25-27 

35-39 

25-27 

25-27 

21-28 

21-26 

24-29 

25-28 

16-18 

26-29 

42-45 

47-50 

61-64 

25-27 

71-75 

21-26 

35-39 

IV 

V 

IV 

IV 

IV 

V 

V 

iIA 

IB 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

1 

0.40 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

1.00 

0.40 Green Standing ( To 
Be Retained) 

0.40 

0.40 

1.00 

0.10 

0.40 Green Standing ( To 
|Be Retained) 

1.00 

0.10 

Green Standing ( To 
Be Retained) 

1.00 

|Green Standing ( To 

Be Retained) 

Green Standing ( To 
|Be Retained) 

0.40 Green Standing ( To 

0.40 

Green Standing ( To 
Be Retained) 
Green Standing ( To 
Be Retained) 
|Green Standing ( To 
Be Retained) 

0.10 Green Standing ( To 
Be Retained) 

Be Retained) 

|Green Standing( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

Green Standing ( To 
Be Retained) 

1.00 Green Standing ( To 
Be Retained) 
Green Standing ( To 

|Be Retained) 
0.40 Green Standing ( To 

Be Retained) 

5.10 

0.40 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

0.10 Green Standing ( To 
Be Retained) 

0.40 Green Standing ( To 
Be Retained) 

1.90 Green Standing ( To 

Be Retained) 
1.90 Green Standing ( To 

Be Retained) 
3.90 Green Standing ( To 

|Be Retained) 

0.40 Green Standing ( To 
8e Felled) 

Green Standing ( To 
Be Felled) 

0.40 Green Standing ( To 
|Be Retained) 

1.00 Green Standing ( To 
Be Retained) 

35495



191 

192 

193 

194 

195 

196 

197 

198 

199 

200 

201 

202 

203 

Sr 

no 

1 

2 

Kail 

Sr 

Kail 

Kai 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Kail 

Species 

Pinus 

Walichiana 

Pinus 

Roxburghi 
3 Cedrus 

Deodara 

Species 

1 Pinus 

Walichiana 
2 Pinus 

Roxburghii 

Callipered by 

Forest Guard 

V 

15/ 
1.5 

i/C 8ijli Mahadev Beat 

Pinus Wallichiong 

Pinus Wollichiana 

Pinus Wallichiana 

Pinus Wallichiang 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wallichiana 

Pinus Wollichiana 

Pinus Wallichiona 

Pinus Wallichiang 

Pinus WVollichiong 

Pinus Wallichiong 

3/ L206/6.00 

3/ 1.201/ 1.00 

1/0.40 

V 

NA 8 

1/0.401/ 1.00 

MA 

72 76 

50/ |25/ 2/3.8 
20.0025.00 

61-63 

IB 

77-79 

82-84 

75-78 

Kais Block 

81-85 

61-68 

88-90 

74-78 

62-65 

93-95 

81-84 

ABSTRACT ( TO BE FELLED) 
A 

Recorded by 

IB 

2/ 13/ 19/ |13/ 

ABSTRACT ( TO BE RETAINED) 

Block Officer 

IA 

IA 

1/3.90 

ID over 

IB 

JA 

ID 

6/ 23.407/35.7o9/ 

IB 

1 

1 

1 

1 

1 

1 

1 

1 

Total = 203 

1 

1 

1 

1 

5.10 Green Standing ( To 
Be Retained) 

3.90 Green Standing( To 
Be Retained) 

5.10 Green Standing ( To 
Be Retained) 

6.30 Green Standing ( To 
Be Retained) 

5.10 Green Standing ( To 
Be Retained) 

6.30 Green Standing ( To 
Be Retained) 

3.90 Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Retained) 

6.30 Green Standing ( To 
Be Retained) 

5.10 Green Standing ( To 
Be Retained) 

3.90 Green Standing ( To 
Be Retained) 

8.80 Green Standing ( To 
Be Retained) 

6.30 Green Standing ( To 
Be Retained) 

ID & 

Over 

4/ 7/ 
25.20 61.60 

Total = 

ID & 

over 

141 

56.70123.20 

Total = 

No 

67 

1 

72 

No 

38 

93 

131 

Total 

Volume 

277.20 

2.20 

Total 

0.40 

279.80 

Volume 

240.40 

S4.20 

294.60 

Verified by 

Range ficer 
Forest Range Kullu 

3.8039.00 74.10 66.30 

36496



Cost of Trees coming in the alignment in Construction of Bijlimahadev ropeway project, Kuliu Forest Division Kullu 
Species 
Kail 

Chil 

Deo 
Deo, 

Sappling 

Botanical Name 
Pinus wallichiana 

Pinus Roxburgii 

Cedrus Deodara 
Cedrus Deodara 

RangeForest \Oificer; 
Kullu Forest Range. 

Class 
IV 

I0A 
IIB 
IA 
IB 
IC 
ID 

Total 
V 
IV 

IIA 
IA 

Total 
IV 

No 
4 

7 

13 
25 
20 

13 
21 

15 
53 
26 

97 No 

Vol 

8 No 

1.60 
7.00 
3.80 
39.00 

105 No 517.60 

97.50 
102.00 
81.90 
184.80 

1.50 
21.20 
26.00 
3.80 
3.90 
56.40 
0.40 
0 

Rate 

@61,669/- 3,19,19,874-00 

@41,976/ 
@84683/ 
@1000/ 
each 

Total 

Divisional Forest Officer, 

Amount 

KulluForest Division Kullu. 

23,67,446-00 
33,873-00 
8,000-00 

3,43,29,193-00 

37497



Sr. 
No.

Location Under 16m RoU Remarks Cutting

Chil-Cl:IV=7
Chil-Cl:III=6
Chil-Cl:IIA=1

Total Trees=14
Chil-Cl:V=3
Chil-Cl:IV=31
Chil-Cl:III=33
Chil-Cl:IIA=2

Total Trees=69
Chil-Cl:IV=3
Chil-Cl:III=1

Tree hammering done.
Tree Cutting Pending

Total Trees=4
Chil-Cl:IV=1

Total Tree=1

0
Kail Sappling=3
Apple=2

Total Sapling=3
Total Apple=2

Apple=10

Total Apple=10
Apple=8
Pear=2

Total Apple/Pear=10
Apple=5
Pear=1

Total Apple/Pear=6
Apple=15
Pear=4

Total Apple/Pear=19
Kail-Cl:III=1
Kail-Cl:IB=1
Kail-Cl:IA=1

Total Trees=3
Kail-Cl:V=1
Apple=15
Pear=5

Tree Cutting done. 1

Total Tree=1
Total Apple/Pear=20

Kail-Cl:IV=2
Kail-Cl:ID=1
Kail-Cl:IC=4
Kail-Cl:IB=1
Kail-Cl:IA=4
Kail-Cl:IC=1
Kail Sappling=19

Tree Cutting done.

Total Trees=13
Total Sapling=19

13

Kail-Cl:IA=1

Total Tree=1

13 Between T12 &13 

14 Under T13 

10 Under T11

11 T11 to T12

12 Under T12

7 Under T8

8 Under T9

9 Under T10

4 Between T4 &T5 

5 Between T6 & T7

6 Under T7

1 Between 2 &3

2 Between T3 &T4 

3 Under T4

ANNEXURE E
38498



Sr. 
No.

Location Under 16m RoU Remarks Cutting

Kail-Cl:III=1
Kail-Cl:IIB=1
Kail-Cl:IIA=2
Kail-Cl:ID over=1
Kail-Cl:ID=2
Kail-Cl:IC=1
Kail-Cl:IB=1
Kail-Cl:ID=1

Tree Cutting done. 10

Total Trees=10
Kail-Cl:IIB=1
Kail-Cl:IA=3
Kail-Cl:IC=1

Tree Cutting done. 5

Total Trees=5
Kail-Cl:III=1
Kail-Cl:IIB=1
Kail-Cl:IC=1
Kail-Cl:IB=1
Kail-Cl:IA=1
Kail-Cl:IA=1
Kail-Cl:IB=2
Kail-Cl:IC=1

Tree Cutting done. 9

Total Trees=9
Kail-Cl:V=1
Kail-Cl:IC=1
Kail-Cl:IB=1
Kail-Cl:IA=2
Kail-Cl:V=1
Kail-Cl:IC=1

Tree Cutting done. 7

Total Trees=7
Kail-Cl:IV=1
Kail-Cl:III=1
Kail-Cl:IC=1
Kail-Cl:IB=3
Kail-Cl:IA=2
Kail-Cl:IC=2

Tree Cutting done. 10

Total Trees=10

0
Kail-Cl:IIB=4
Kail-Cl:ID over=1
Kail-Cl:IB=4
Kail-Cl:IA=1
Kail-Cl:IC=1
Kail-Cl:IIB=1

Tree Cutting done. 12

Total Trees=12

Total

Toal Trees=159
Less 72 tree marked for cutting in FC 
Stg-I (status-Tree felling done, ).
Balance Trees=87
Sapling=22
Apple/Pear=67

Tree Cutting done.
(67 trees).

67

19 Between T15 & 16 

20 Under T-16

21 Between T16 &17

16 Under T14 

17 Between T14 & 15

18 Under T15 

15 Between T13 & 14 

39499



ANNEXURE F40500
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ANNEXURE G
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No.FCA/6163 

To 

Subject: 

Sir, 

HIMACHAL PRADESH FOREST DEPARTMENT 
KULLU FOREST DIVISION KULLU, H.P. 

Tel No.01902-222510 
e-mail: kulluforestdivision@gmail.com; dfokul-hp@nic.in 

Dated Kutlu, the: 07th March, 2025 

The Project Manager 
Project Office, Kullu NHLML 
Clo NHAI H.Q. G- 5&6 Sec-10 
Dwarka, New Delhi-10075 

Diversion of 3.1102 ha. of forest land in favour ofNHLML for the 
'development of Ropeway from Nature Park (Mohal) to Bijli Maha Dev 
Temple within the jurisdiction of Kullu Forest Division, Distt. Kullu, HP. 
(Proposal No. FP/HP/Others/418659/2023) 

Please refer to your letter No.NHLM/SO-Kullu/Bijli Mahadev Ropeway/30 
dated 11.02.2025 on the above cited subject. 

ln, pw~uance of guidelines issued by Ministry ,of Environment Forest and 

Climate Change? Govt of India vide letter No.11-306/2014-FC dated 07.05.2015 and even 

No. letter dated 27.09.2017, the permission for cutting of trees and commencement of work 

in subject cited linear project is hereby accorded on subject to the following terms and 

conditions: 

1. Legal status of land shall not be ch~ged. 

2. T}Je forest land will not be used·· for any other purpose than that as 

mentioned in the "in-principle" approval. 

3. Diverted area shall be marked by way of erecting boundary pillars with 
'I 

serial numbers and forward/backward on them at the cost of user agency. 

4. Nq work shall be carried over the area having trees until the felling of 

trees is done through HPSFDC Ltd after completion of due process. 

5. Duµiping of muck, if any, shall be allowed only over the approved 

dumping sites as per the approved pJan. 

6. The stipulations imposed vide in-principle approval accorded by MoEF & 

CC on dated 08.07.2024 shall not be violated in any way. An undertaking 
I 

in this regard be shall be submitted by the user agency before start of 

work. 
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7. For any other Act/Rule/Guidelines/Court orders applicable on this project, 

it will be the responsibility of the user agency to obtain necessary 

pennission/NOC from the concerned Department/Authority. 

8. No violation of IF A, 1927 and FCA, 1980 shall be done in any way for 

which the user agency shall be liable for penal provisions as contained in 

the said Act. 

9. Forest Department reserves the right to add any other conditions and this 

pennission may be cancelled at any time without prior notice to the user 

agency, if the above conditions area violated by the user agency. 

Divisional Forest Officer 
Kullu, Forest Division Kullu. 

Endst No.FCA/6164-65 Dated Kullu, the 07111 March, 2025 
Copy for information & necessary action to: 

1. Divisional Manager, FWD, HPSFDC Ltd. Kutlu. 
2. Range Forest Officer, Kullu. She is directed to monitor the works regularly 

and ensure the compliance of above stipulations. 

Divisional Forest Officer 
Kuitu, Forest Division Kullu. 

t 
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Government of India

Ministry of Environment, Forest and Climate Change, Sub-Office 
Shimla

Regional Office, Chandigarh

Online Proposal No.: FP/HP/OTHERS/418659/2023 Dated: 04/09/2025

To,

Additional Chief Secretary (Forest)
Himachal Pradesh Government
Armsdale Building, Shimla
(Email:-forestsecy-hp@nic.in)

Subject: Diversion of 3.1102 ha of Forest Land in favor of National Highways Logistics Management 
Limited for the Development of a Ropeway from Nature Park (Mohal) to Bijli Mahadev Temple 
in district Kullu, under the jurisdiction of Kullu Forest Division, Dist. Kullu, Himachal 
Pradeshreg.-reg.

Sir/Madam,
Kindly refer to the subject cited above and letter under reference for seeking prior approval in 
accordance with section 2 of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for diversion 
of 3.1102 ha of forest land for non-forestry purpose. In this proposal, In-principle approval was 
granted by this office's letter of even number dated 08.07.2024, whose compliance report was 
received through State Government’s Stage-I Compliance report dated  12.06.2025 (on 
PARIVESH). Due to NON satsfacory compliance REPORT, EDS was raise by this office on 
22.06.2025. State Govt submitted the Compliance of EDS on dated 14.08.2025. After careful 
examination of the received compliance, I am directed to convey Final Approval for the above-
mentioned project, subject to the following conditions:

1. General Conditions

S. No Conditions

1.1 Legal status of the forest land shall remain unchanged.

1.2

The number of trees/plants to be felled shall not in any way exceed the number indicated in the 
proposal and no harm shall be done to the wildlife during felling of trees. The felling of trees/plants 
will be carried out under the strict supervision of the State Forest Department and the amount spent 
on felling of trees/plants will be deposited by the user agency to the State Forest Department. 
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S. No Conditions

1.3
The Divisional Forest Officer shall ensure that the approved CA will not be changed without the 
approval of Competent Authority.

1.4
The Nodal Officer (State CAMPA) Authority shall ensure that the funds under State CAMPA will 
be released to Divisional Forest Officer as per approved CA scheme.

1.5
The State Government shall upload the KML files of the degraded forest area accepted for raising 
compensatory afforestation in the E-Green watch portal of FSI, before handing over of forest land 
to the user agency.

1.6

The initial permission will be given to this proposal for 99 years. After that the permission shall 
again be obtained from the Government of India. The period of diversion under this approval shall 
be co-terminus with the period of lease to be granted in favor of the user agency or the project life, 
whichever is less.

1.7 The forest land shall not be used for any purpose other than that specified in the proposal.

1.8
The user agency shall pay additional amount of NPV as and when increased by the order of Hon’ble 
Supreme Court and the State Government will ensure that the increased amount is deposited.

1.9
No kind of damage will be done to the adjoining forest land. Simultaneously, all efforts will be 
made to save adjoining forest and forest land.

1.10
The forest land proposed to be diverted shall, under no circumstances, be transferred to any other 
agency, department, or person without approval of the Central Government.

1.11 The layout plan of the proposal shall not be changed without prior approval of Central Government.

1.12
The boundary of the diverted forest land shall be suitably demarcated on ground at the project cost, 
as per the directions of the concerned Divisional Forest Officer.

1.13
The user agency shall carry out muck disposal at pre-designated sites as per the scheme approved.    
       

1.14
Any other condition may be stipulated by this regional office from time to time, in the interest of 
conservation, protection and development of forests & wildlife.  

1.15
User Agency shall obtain Environmental Clearance as per the provisions of the Environmental 
(Protection) Act, 1986, if applicable.

1.16

Violation of any of these conditions will amount to violation of Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980 and action would be taken as per para 1.16 of the consolidated 
guidelines and clarifications on Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and Van 
(Sanrakshan Evam Samvardhan) Rules, 2023, MoEF&CC.

1.17
It will be the responsibility of the State Government/User Agency to obtain all other prior 
approvals/clearances under all other relevant Acts/Rules/ Court’s Rulings/instructions, etc., 
including environmental clearance, as applicable to this proposal.
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S. No Conditions

1.18
The Ministry may suspend/cancel this approval if the implementation of any of the above conditions 
is not satisfactory. The State Government will ensure compliance of these conditions through the 
Forest Department.  

2. Standard conditions

3. Specific Conditions

S. No Conditions

3.1

As per the proposed CA Scheme, Compensatory afforestation (CA) shall be taken up by the 
State Forest Department over degraded forest land in 6.479 ha, Survey/Compartment No. 
52H/4, Kail Phat, Kais/Tandla Block, Kullu Forest Range, Kullu Forest Division, Distt. Kullu, 
Himachal Pradesh at the cost of the user agency. The Plantation shall be done within one year 
from the date of issue of approval. As far as possible, a mixture of local indigenous species 
shall be planted and monoculture of any species shall strictly be avoided.
 

3.2
This approval is subject to the final outcome wrt Hon'ble Supreme Court Orders in the CWP 
(C) No 1164/2023 dtd 03.02.2025 and 04.03.2025

Copy To

                                                                                                                     
1.      Nodal Officer-cum-Additional Principal Chief Conservator of Forests (FCA), Government of Himachal Pradesh, 
Forest Department, Talland, Shimla (E-mail: nodalfcahp@yahoo.com).
2.      Divisional Forest Officer, Kullu Forest Division, District Kullu, Himachal Pradesh (E-mail: head-fordivkul-
hp@hp.gov.in)  
3.      National Highways Logistics Management Limited, NHLML Bays No. 35-28, Sector-4, Panchkula, Chandigarh (E-
mail: nhlmlzonr@gmail.com)

Your's faithfully

Sd/-
Raja Ram Singh

DIGF (C)
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Digitally Signed by : Dr Raja Ram Singh
Deputy Inspector General of Forest, IRO

Date: 04/09/2025

Signature Not Verified
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